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CENTRAL UNIVERSITY OF RAJASTHAN
Ajmer, the 29th June, 2012
No. CURAJ/RF. 35/666(1) — Amendment and Addition to the Existing Statutes

Title _
Amendment in the existing Statute 2{4)

As existing

2(a) The Vice — Chancellor shall hold office for a term
of five years from the date of which he enters upon his
office, or until he attains the age of seventy years,
whichever is earlier and he shall not be eligible for re-

~ appointment :

After amendment

2(4) The Vice — Chancelior shall hold office for aterm
of five years from the date on which he enters upon
his office, or until he attains the age of seventy
years, whichever is earlier and he shall be eligible for

re-appointment for another term :
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- Provided that notwithstanding the expiry of the said
period of five years, he shall continue in office until his
successor is appointed and enters upon his office :

Provided further that the visitor may direct any Vice -
Chantellor after his term has expired, to continue in
office for such period, not exceeding a total period of
one year, as may he specified by him.

Title
Addition to the existing Statute 15{1)

As existing

15 (1) The University shall have the following School
of Studies, namely : -

(1) School of Mathematics, Statistics and
Computational Sciences '

(i) School of Humanities and Languages

(iii) School of Social Sciences

(iv} School of Commerce and Management

(G) School of Chemical 5ciences and Pharmacy

{vi}) School of Engineering and Technology

Title
Amendment in the existing Statute 18(2)

As existing

18 (2] Selection committee for the post of Professor,
Associate Professor and Assistant Professor, Registrar,
Finance Officer, Controlier of Examinations, Librarian
and Principal of College of Institution maintained by
the University shall be constituted -as per table
mentionad in The Statute of the University 18(2).

No change

No change

3

Afteramendment

15 {1) The University shall have the fotlowing School
of studies, namely : - :

{i) School of Mathematics, Statistics and
Computational Sciences '

School of Humanities and tanguagas
School of Social Sciences

School of Commerce and Management
School of Chemical Sciences and Pharmacy
{vi) School of Engineering and Technology

{vii) School of Life Sciences

{viii} School of Physical Sciences

{ix) School of Earth Sciences

(x) School of Architecture

{xi) School of Education

(xfi} School of Legal Studies

[xiii) School of Performing Arts

[xiv} Interdisciplinary School of Health Sciences
[xv} School of Agricultural Sciences

(i)
{iii)
{iv)
(v}

Afte_r amendment

18 {2) Selection committee for the post of Professor,
Associate  Professor and  Assistant  Professor,
Registrar, Finance Officer, Controfler of Examisations,
Librarian and Principal of College of Institution
maintained by the University shall be constituted as
per the extant UGC regulations on the subject.

Dr. K. M. HIRONI, Registrar
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